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kjeard 	hr1 d.jvj.Dhal,JeaLned Counsel for the 

I Applicant and 	hri 	.C.Rath,learned Additional Standing 

counsel for the Respondents. 

• Initially, 9(nine) applicants had filed this o.A. 

Learned counsel for the applicant had  fiJed Mlsc.Application 

No.717/ 2001 which was cjisrosed of in order dated 7-9-2001. 

In that M.A., Applicants prayed that names of applicant 

Nos.1 to 4 and 6 to 9 may be deleted from the cause list 

• as tflese eiht applicants have already received the reliefs 

• at the hands of the Departmental Authorities .Thus ,the 

present original Application 	is concerned only with Applicant 

No.5. 

in this Ojina1 Application, the applicant has prayed 

• for a  w-rection to the i(espondeIS to give him th 	differential 

pay and allowances on the basis of the orueL 	at Annexuresl, 
- 	s 2 and 4. Responuents have filed counter and I have perused the 

• pleadings. For the present purpose, it is not necessary to go 

into too many facts of this case.The  applicflt joinea as casual 

laboureL and in due course, he was requlascd 	n the pemanut 

establisl-rnent of the Railways .Annexure-i is th 	order dated 

26.4.1989 directing thc. 	asua1 labureis 	re covered under 

thir 	circular and who have already bee 	r - ularised their date 

of regularisation should be put back to 1.4.1973.According in 

0rder at Anneire2,service of applicant No.5 is regularised w.e.f. 

1-4-1973. Applicant's prayer is for getting differential salary 

and other a1lowans from 1.4 .1973.Respoeis in their counter 

haw admitted that the seice of app1ictao.5 	was regularised 

from 1.4.1973 	by Oating back 	his date of regulari.sation.It has 



63998 

been submitted by learned A.SC that as old records are not 

available , it is taking time for calculating the variance 

and paying the same to the applicant. In the counter one year 

time from the date of filing of counter has been asked for, 

fo r making payrne nt of a rrea rs to appi i cant no .5 • Co unte r has 

been filed on 21 .5 .1999 and two years have already qssed. 

I also note that 8 other Applicants who are contemporaries to 

Applicant No.5 as has bee rnentioned by the lea rrd Counsel for 

the applicant have already received their arrears. In view of 

this, it should not be difficult for the Respondents to locate 

the papers anupay the arrears as admissible and due under the 

ules to the Applicant within a period of 60(sixty) days from 

the date of receipt of a  copy of this order. I order accordingly. ' In the light of the above direction, the original 
I 

Application is allowed.No costs. 

(SOMNATH Som  


